FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)

Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S. REACH TO TEACH PRIVATE LIMITED

NAME OF CORPORATE PERSON

REACH TO TEACH PRIVATE LIMITED

DATE OF INCORPORATION OF CORPORATE
PERSON

14-12-2007

AUTHORITY UNDER WHICH CORPORATE ROC Mumbai
PERSON IS INCORPORATED / REGISTERED
CORPORATE IDENTITY NUMBER / LIMITED U80900MH200PTC176777

LIABILITY IDENTITY NUMBER OF CORPORATE
PERSON

ADDRESS OF THE REGISTERED OFFICE AND
PRINCIPAL OFFICE (IF ANY) OF CORPORATE
PERSON

501, Raaj Chamber, CTS No 115, New
Nagardas Road, Andheri Subway Road,
Andheri (East), Nagardas Road, Mumbai,
Mumbai, Maharashtra, India, 400069

LIQUIDATION COMMENCEMENT DATE OF
CORPORATE PERSON

10-02-2026

NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE
NUMBER AND THE REGISTRATION NUMBER OF
THE LIQUIDATOR

R.Bhuvana
IP registration IBBI/IPA-002/IP-
N00370/2017-18/11036

C/o Akshayam Corporate Advisors Private
Limited

5th Floor West, Old No. 23 & 24, New No.
37, Chamiers Towers, Chamiers Road,
Teynampet, Chennai 600018

Cell : 9789982805

Email id :
bhuvana.r@akshayamcorporate.com

8. LAST DATE FOR SUBMISSION OF CLAIMS 12-03-2026

NOTICE is hereby given that M/s. Reach to Teach Private Limited has commenced voluntary
liguidation on 10-02-2026.

The stakeholders of M/s. Reach to Teach Private Limited are hereby called upon to submit a proof of
their claims, on or before 12-03-2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

R. Bhuvana
Liquidator — Reach To Teach Private Limited

Date:14-02-2026
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PUBLIC NOTICE
TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of ABB India Ltd
having its Registered Office at 3rd Floor Plot No. 5 & 6, 2nd Stage, Peenya Industrial Area
IV, Bengaluru, Karnataka 560058 registered in the name of the following shareholder/s
has/have been lost by the registered holder(s).

SrNo/Name of the Shareholder/s|Folio No.|Certificate No.| Distinctive Number/s|No. of Shares
1 |Rajendra Kumar Srivastava[R0010331| 150205  |30189823-30189872, 50
2 [Rajendra Kumar Srivastava|R0010331| 346937  [39737495-39737504 10
3 |Rajendra Kumar Srivastava|R0010331| 346938  |39737505-39737509 5
4 |Rajendra Kumar Srivastava|R0010331] 346939 [39737510-39737510 1

The Public are hereby cautioned against purchasing or dealing in any way with the
above referred share certificates. Any person who has any claim in respect of the said
share certificate/s should lodge such claim with the company or its Registrar and Transfer
Agents KFin Technologies Ltd, Karvy Selenium Tower B,Plot 31-32, Gachibowli, Financial
District, Nanakramguda, Hyderabad, Telangana, 500032 within 15days of publication of
this notice after which no claim will be entertained and the company shall proceed to
issue Duplicate Share Certificate/s. Rajendra Kumar Srivastava

Place: TELANGANA, Date: 14-02-2026 Name of the Share holder

Public Notice

We the parent of Rohit. A. More
hereby would like to Declare
that We hold No Responsibility
or are Liable for any Financial,
Social, or Public Deal of his. We
are Not Responsible Directly or
indirectly fr of his deals, deeds
or Transaction with
whomsoever please.

THE VICTORIA MILLS LIMITED

Regd. office : Victoria House, Pandurang Budhkar Marg, Lower Parel, Mumbai 400013
CIN : L17110MH1913PLC000357, Tel No. : 24971192/93, Fax No. : 24971194

EDUCATION DEPARTMENT
GOVERNMENT OF MEGHALAYA

CORRIGENDUM

Dated: Shillong, the 12" February, 2026

No.EDN.46/2025/67

Reference: Public Notice No. EDN 46/2025/31, dated 26" March 2025,
issued by the Education Department, Government of Meghalaya.

In pursuant to the Order of the Hon'ble Supreme Court dated 09/12/2025,
public notice is hereby given that the University Grants Commission (UGC)
holds exclusive jurisdiction over all grievances concerning the validity of
degrees and related matters. In light of the Supreme Court upholding the
2014 dissolution order, any claims regarding degree validation must strictly
adhere to the directives issued in the 09/12/2025 judgment.

The issue relating to the validity of degrees awarded by CMJ University
shall be examined and decided exclusively by the University Grants
Commission (UGC), being the statutory regulatory authority, and all claims,
objections, or grievances of students concerning such validity are to be
addressed only before the UGC.

This corrigendum is issued for general information, public notice, and
strict compliance by all concerned, including students, employers, and
other stakeholders, and shall be read as part of all relevant earlier

notifications to the extent stated herein.
Sd/-

(Shri D. Lyngdoh)
(Administrator of CMJ University, Meghalaya)
(Contact No: 0364-221 226)

MIPR No. : 2811
Dated : 13/02/2026

[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary
Liquidation Process) Regulations, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. REACH TO TEACH PRIVATE LIMITED

NOTICE Email Id : vicmill2013@gmail.com, Website : www.victoriamills.in
: imi UNAUDITED FINANCIAL RESULTS FOR THE QUARTER
~ Tata Motors Passenger Vehicles Limited AND NINE MONTHS ENDED 31.12.2025 (Rs.in lakhs)
Registered Office: Bombay House 24 Homi Mody Street Mumbai Quarter Nine Quarter
Maharashtra 400001 Months
. . o . . Particulars Ended Ended
NOTICE is hereby given that the certificate for the undermentioned securities of 31.12:25 ended 30-09-25
the company has/have been lost/misplaced and the holder of the said securities/ Unaudited U:’;‘t:ﬁ'if:d Unaudited
f\pp"ca"t has/ L‘a"; app"fd. to the ComF:a”fyﬂtlo 'ss.‘ée d"p".f.ate C;rt'lf:jclatz' | |[Tetalincome from operaton (et 190000 | 527500 | 1,750.00
Ny person Who nas a claim in respect of the said securities should lodge suc Net Profit /[Loss) for the period (before Tax, 34380 913.04 33689
claim with the company as its Registered Office within 15 days from this date, Exceptional and/or Extraordinary Items)
else the Company will proceed to issue duplicate certificate without further Net Profit /{Loss) for the period before Tax, 34380 913.04 336.89
intimation. (after Exceptional and/or Extraordinary Items)
- - — Net Profit /(Loss) for the period after Tax, 263.65 699.54 258.54
Folio no. Name of holder Kind of No of | Distinctive (after Exceptional and/or Extraordinary Items)
Securities & | Securities| number Total Comprehensive Income for the period 418.62 1124.05 150.38
face value (Comprising Profit/Loss and Other Comprehensive
- - Income for the period)
E2T3021232| Trupti Atmaram Equity & 5470 | 16641596 — Equity share Capital 98.56 98.56 98.56
Sukthankaru/g of Rs 2 16647065 Reserves (excluding Revaluation Reserves
Atmaram N. Sukthankar as shown in the Balance sheet of previous year) 6472.32
Suguna Atmaram Eamingg Pgr Share (Aof Rsl.100/- each) ]
Sukthankar At (for continuing and discontinued operations)
uthankar Atmaram a) Basic 267.50 709.76 262.32
Narayan Sukthankar b) Diluted 267.50 709.76 262.32
) : Note:
Mumbai, 10/02/2026 Trupti Sameer Joglekar 1. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock
Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure Requirements)
FORM A Regulations, 2015. The full format of the Quarterly Financial Results are available on the Stock
PUBLIC ANNOUNCEMENT Exchangewebsite,wwwbseindia.com, and on the Company website,www.victoriamills.in  The

specified items of the standalone financials results of the Company are given below:

2. The above Unaudited Financial Results for the quarter and nine month ended December 31st
2025 havebeen reviewed by the Audit Committee in its meeting held on 13th February 2026
and approved by theBoard of Directors in its meeting held on 13th February 2026. The Statutory
Auditors have conducted the Limited Review of the same.

CORPORATE PERSON IS
INCORPORATED / REGISTERED

4. | CORPORATE IDENTITY NUMBER OF

U80900MH2007PTC176777

CORPORATE PERSON
5. | ADDRESS OF THE REGISTERED OFFICE | 501, Raaj Chamber, CTS No 115, New Nagardas
AND PRINCIPAL OFFICE Road, Andheri Subway Road, Andheri (East),

(IF ANY) OF CORPORATE PERSON Nagardas Road, Mumbai, Mumbai, Maharashtra,

India, 400069
6. | LIQUIDATION COMMENCEMENT DATE 10-02-2026
OF CORPORATE PERSON
7. | NAME, ADDRESS, EMAIL ADDRESS, R.Bhuvana
TELEPHONE NUMBER AND IP registration IBBI/IPA-002/IP-N00370/2017
REGISTRATION NUMBER OF THE 18/11036
LIQUIDATOR C/o Akshayam Corporate Advisors Private Limited

5th Floor West, Old No. 23 & 24, New No. 37,
Chamiers Towers, Chamiers Road, Teynampet,
Chennai 600018. Cell : 9789982805

Email id :bhuvana.r@akshayamcorporate.com

LAST DATE FOR SUBMISSION OF
CLAIMS

NOTICE is hereby given that M/s. Reach to Teach Private Limited has commenced voluntary
liquidation on 10-02-2026. The stakeholders of M/s. Reach to Teach Private Limited are hereby
called upon to submit a proof of their claims, on or before 12-03-2026, to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

DATE: 14-02-2026

12-03-2026

R. Bhuvana
Liquidator-Reach To Teach Private Limited

FOR THE VICTORIA MILLS LTD.,
Sd/-
1. | NAME OF THE CORPORATE PERSON /S. REACH TO TEACH PRIVATE LIMITED (ADITYAMANGALDAS)
Date: 13-02-2026 MANAGING DIRECTOR
2. | DATE OF INCORPORATION OF 14-12-2007 Place:Mumbai DIN NO 00032233
CORPORATE PERSON
3. | AUTHORITY UNDER WHICH ROC MUMBAI DEBTS RECOVERY TRIBUNAL PUNE

Unit no 307 to 310, 3rd floor, Kakade Biz Icon Building, Shivaji Nagar,
Pune - 411005

Case No.: OA/275/2025
Summons under sub-section (4) of section 19 of the Act, read with sub-
rule (2A) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
Exh. No.: 13050

STATE BANK OF INDIA
Vs
SUJAY SURENDRA PATIL

To,

(1) SUJAY SURENDRA PATIL D/W/S/O- Surendra, Flat No B-13 Gajlaxmi

Apartment Gat No. 187-2, Jalochi Baramati Pune, Maharashtra- 413133

(2) MRS. SAMPADA SUJAY PATIL, Flat No B-13 Gajlaxmi Apartment Gat No.

187-2, Jalochi Baramati Pune, Maharashtra-413133

SUMMONS

WHEREAS, OA/275/2025 was listed before Hon'ble Presiding Officer/

Registraron 05/02/2026.

WHEREAS this Hon'ble Tribunal is pleased to issue summons/ notice on the

said Application under section 19(4) of the Act, (OA) filed against you for

recovery of debts of Rs. 53,20,881/- (application along with copies of
documents etc. annexed).

In accordance with sub-section (4) of section 19 of the Act, you, the defendants

are directed as under :-

(i) toshow cause within thirty days of the service of summons as to why relief
prayed for should not be granted;

(i) to disclose particulars of properties or assets other than properties and
assets specified by the applicant under serial number 3A of the original
application;

(iii) you are restrained from dealing with or disposing of secured assets or such
other assets and properties disclosed under serial number 3A of the
original application, pending hearing and disposal of the application for

www.gmdcltd.com

Form No. INC 26
(Pursuant to Rule 30 of the Companies (Incorporation)
Rules, 2014)

Advertisement for change of Registered Office of the Company
from the State of Maharashtra to the State of Gujarat
BEFORE THE REGIONAL DIRECTOR
WESTERN REGION
In the matter of the Companies Act, 2013, Section 13(4) of Companies Act,
2013 and Rule 30(6) (a) of the Companies (Incorporation) Rules, 2014
AND

INTHE MATTER OF

SUNSHINE TRADELINKS PRIVATE LIMITED (“STPL”),

a Company incorporated under the Companies Act, 1956

having its Registered Office at 377-B, First Floor, J. S. S.

Marg, Chira Bazar, Mumbai - 400002, Maharashtra, India

CIN: U51909MH2006PTC165296 ... Petitioner Company
NOTICE is hereby given to the General Public that the Company proposes to
make Petition to the Central Government under Section 13(4) of the
Companies Act, 2013 seeking confirmation of the alteration of Memorandum
of Association of the Company in terms of the Special Resolution passed at
the Extra Ordinary General Meeting held on Monday, 05.01.2026 to change
its registered office from the State of Maharashtra to the State of Gujarat,
within the jurisdiction of the Registrar of Companies, Gujarat at Ahmedabad.
Any person whose interest is likely to be affected by the proposed change of
the registered office of the Petitioner Company may deliver either on the MCA-
21 portal (www.mca.gov.in) by filing investor complaint form or cause to be
delivered or send by Registered Post his/her objection supported by an
Affidavit stating the nature of his/her interest and grounds of opposition to the
Regional Director, Western Region having address at Ministry of Corporate
Affairs, 100, Everest, Marine Drive, Mumbai — 400002, Maharashtra within 14
(fourteen) days from the date of publication of this Notice with a copy to the
Petitioner Company atiits registered office mentioned above.

For SUNSHINE TRADELINKS PRIVATE LIMITED

Sd/- Sd/-
Kiran Jitendra Trivedi Heena Kiran Trivedi
Date: 13/02/2026 Director Director

Place: Mumbai

DIN: 00124498 DIN: 00124634

Gujarat Mineral
Development
Corporation Ltd.

(A Government of Gujarat Enterprise)

e\

f
GMDG

FUELING THE GROWTH

BHARAT IN GROWTH

GMDC supports India’s energy needs today while preparing

for what comes next. Reliable lignite operations sustain

industries, while planned expansion into coal strengthens
immediate readiness. At the same time, planned mining in
rare earths and copper, expanded wind and solar capacity,

and exploration of blue hydrogen through UCG are

enhancing future energy security. Together, these efforts are
creating livelihoods, supporting communities, and ensuring

India’s progress is shared by its people.

(See Regulation 47 of the SEBI (LODR) Regulations, 2015)

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER /

NINE MONTHS ENDED ON DECEMBER 31, 2025

Particulars

R in Crore)

STANDALONE

31/12/2025(30/09/2025|31/12/2024| 31/12/2025 | 31/12/2024 | 31/03/2025
(Unaudited) | (Unaudited) |(Unaudited)| (Unaudited) naudited) (Audited)

a) The above is an extract of the detailed format of Quarterly/Annual Financial Results filed
with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly/Annual Financial Results
are available on the Stock Exchanges website i.e. www.nseindia.com, www.bseindia.com and
www.cse-india.com and on the Company's website: www.bluechipind.com
b) The impact on net profit / loss, total comprehensive income or any other relevant financial
item(s) due to change(s) in accounting policies shall be disclosed by means of a footnote.
c) # - Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in
accordance with Ind-AS Rules /AS Rules, whichever is applicable. By order of the Board
For BLUE CHIP INDIA LIMITED
Sd/- Arihant Jain, Managing Director
DIN: 00174557

Place : Kolkata
Date : 12th February, 2026

committee and approved by the Board of Directors of
the Company atits meeting held on February 12, 2026

E'—i

For Team24 Consumer
Products Limited
(Formally known as Kore Foods Limited)
Sd/
(Manzoor Butt)
Managing Director
DIN : 01202847

Date: February 12, 2026
Place : Panjim, Goa

Gujarat Mineral Development Corporation Ltd.

(A Government of Gujarat Enterprise)
CIN: L14100GJ1963SGC001206

Khanij Bhavan, 132 Feet Ring Road, Near University Ground,

Vastrapur, Ahmedabad — 380 052

DYNAMIC MICROSTEPPERS LIMITED _  attachmentofproperties; A A 1 | Total Income from Operations (net)|  579.15 527.58| 653.41| 1,839.33| 2,064.55 2,850.84
CIN: L45206MH1985PLC036261 (iv) you shall not transfer by way of sale, lease or otherwise, except in the - -
R e y : ’ ordinary course of his business any of the assets over which security 2 | Net Profit for the period
eg Office: 506, Marathu Arcade, Above Axis Bank, Near Garware Subhash Road, Vile Parle ) . ; - . .
(East) Mumbai - 400 057, Maharashtra, India. Tel No.: 022-26842631 interest is created and/ or other assets and properties specified or (before Tax and Exceptional items) 181.51 159.51 180.35 565.71 612.47 896.72
Fax No.: 022-26842631 Email id: dynamicmicrostepperslimited@gmail.com disclosed un?e;tierf!bnumlber 3A of the original application without the 3 | Net Profit for the period before tax
Website: www.dynamicmicrosteppers.com priorapprovalortne Iribunal; . .
EXTRACT OF THE STANDALONE UN-AUDITED FINANCIAL RESULTS FOR THE QUARTER | [ (v) you shall be liable to account for the sale proceeds realised by sale of (after Exceptional items) 181.51 633.94] 180.35] 1,040.14 612.47 896.72
ENDED DECEMBER 31,2025 Amount in INR] secured assets or other assets and properties in the ordinary course of 4 |Net Profit for the period after tax
S Standalone business and dsposit such sale praceeds in the account maintained with (after Exceptional items) 135.15 470.35 148.72 769.63 462.47 687.86
Ino Particulars Quarter Year |Coresponding| the bank or financial institutions holding security interest over such assets. - : . : . . .
' ended ended | enimemnse | | You are also directed to file the written statement with a copy thereof furnished 5 | Total Comprehensive Income 109.44 449.35 111.32 746.58 495.68 618.01
31.12.2025 | 31.03.2025 5'19"1'“2"82 b to the applicant and to appear before Registrar on 28/05/2026 at 10:30A.M. for the period [Comprising Profit
- K N N failing which the application shall be heard and decided in your absence. for the period after tax and
; Loetf:,'rr(')%f?i)f/rfg;s‘)?:rriﬁsgsen od (before tax, Given under my hand and the seal ofthis Tribunal on this date: 10/02/2026 Other CFtJ)mpreh ensive Income
Exceptional and/or Extraodinary items) (432,703) |(1,644,854)| (205,330) Signature of the Officer Authorised to issue summons. (after tax)]
3 | Net Profit (+)/Loss for the period before tax Registrar - -
(after Exceptional and/or Extraodinary items) | (432,703) ((1,644,854)| (205,330) Debts Recovery Tribunal, Pune 6 | Equity Share Capital 63.60 63.60 63.60 63.60 63.60 63.60
4 | Net Profit (+)/Loss for the period after tax f H
(after Exceptional and/or Extraodinary items) | (432,703)|(1,644,854)| (205,330) 7 ngglr‘zgsa(se:ﬁ?vs:qn?nTﬁzaluatlon 6,309.83
5 | Total Comprehensive Income for the period TEAM24 GONSUMER PRODUCTS LIMITED Balance Sheet)
E;ﬁg:ﬂgj'”g profiyLoss for the period (Formally known as Kore Foods Limited) .
and other Comprehensive Income (after tax)] | (432,703) (1,644,854)| (205,330) Registered Office : H.No. 575/1G/G-1 Cujira, Santa Cruz, North Goa, Panjim, 8 :Efammg Per Shared (gf X2/- Eacg)
6 | Equity share capital 34,488,000 | 34,488,000|34,488,000 Santa Cruz, North Goa, Tiswadi, Goa, India, 403005 or continuing and discontinue
7 | Reserves (excuding Revaluation Reserve) CIN :L33208GA1983PLC000520 operations) (not annualised
;f;ﬁ';‘j“é”y‘g;:‘e Audited Balance Sheet of the a7 745,003 | | Emai: companysecretary@korefoods.in | Website: www korefoods.in | Phone: 0832-6650705 for the Quarter)-
8 | Earming per share (of Rs. 10 each) STATEMENT OF UNAUDITED STANDALONE FINANCIAL RESULTS FOR 1. Basic: (%) 4.25 14.79 4.68 24.20 14.54 21.63
for continuing and discontinued operations- THIRD QUARTER ENDED 31st DECEMBER, 2025 2. Diluted: (%) 4.25 14.79 4.68 24.20 14.54 21.63
E’ gﬁj{gd Eg]g; Egjg; ggggg (Rs. In Lakhs) (Except earning per share) ®in Crore)
Notes Quarter Ended Year Ended CONSOLIDATED
1 The above is an extract of the detailed format of quarterly un-audited Financial SI. Particulars 31st 31st 31st "
Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing No. u DECEMBER DECEMBER| March, Particulars Nine Months Ended
Obligations and Disclosure Requirements) Regulations, 2015. The full format of the 2025. 2024. 20?5 30/09/2025(31/12/2024] 3171272025 | 31/12/2024 | 31/03/2025
quarterly un-audited Flngnc!al Results are available on the websites of the Stock UnAudited | UnAudited Audited - . . naudited) (Audited)
(E\;/(alr\];gyg/sarrsi\’cvrvr:i\'gé?;:tlenpd;;:f;2217)1) and the website of the Company 1. Total Income from Operations (Net) 12.25 0.00 22.77 .
2 Previous year's figures have been regrouped/rearranged wherever necessary to 2, [\letfProﬁt/(Loss) for the perio;i 296 | (14.86) | (20.29) 1 | Total Income from Operations (net) 579.15 527.58 653.42| 1,839.33| 2,064.56 2,850.84
make them comparable. before Tax, Exceptional items ) ) ) 2 | Net Profit for the period
3 The above resdilts, has been reviewed and recommended by the Audit Committee 3.| Net Profit / (Loss) for the period before (before Tax and Exceptional items) 179.34 155.27 179.66 559.04 610.88 895.77
aRnd a;l)p(ovetiagy tI;eSBEoBalrd(Ef D[rectt())rslgt it; meetingdhglq oln 13th F%b , 2926 as pe)r Tax ( after Exceptional items) 2.96 (14.86) 254.30 3 [Net Profit for the period before tax
egulation 0 isting igations an isclosure Requirements -
Regulations, 2015. For Dynamic Microsteppers Limited 4. g?e??fééétgﬁg :(toerr;:? period after Tax 2.96 (14.86) 254.30 (after Exceptional items) 179.34 629.70 179.66 1,033.47 610.88 895.77
Place : Mumbai Sd/- Ashwin Shah H i
Date: 13/02/2026 Director DIN: 03115009 5. | Total Comprehensive Income for the 4 |Net Profit for.the perlod after tax
period [Comprising Profit / (Loss) 206 | (1486 | 25430 (after Exceptional items) 133.06 465.75 147.66 762.58 459.57 685.79
BLUE CHIP INDIA LIMITED for the period (after tax) and Other ' ' ' 5 | Total Comprehensive Income 107.35 44475  110.26 739.53 492.78 615.94
~ CIN:L65991WB1993PLCO60597 Comprehensive Income (after tax) | for the period [Comprising Profit
. -"Eﬁ'ifh’if;'fni Ia}& T{é&gg:ﬂﬁi;m\j/v Fl(m, mlmiﬁi;?:ﬂgm 6.| Paid up Equity Share Capital 2,565.00 |2,565.00 | 2,565.00 for the period after tax and
' . 91.33. 0 Fax - 91.33.9 ' 7.| Earnings Per Share (of Rs.10/- each) Other Comprehensive Income
Phone : 91-33-4002 2880, Fax : 91-33-2237 9053 S Pe
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR (for continuing and (after tax)]
THE QUARTER ENDED 31ST DECEMBER, 2025 (Rs. I Lacs) discontinued operafions ) 6 | Equity Share Capital 63.60 63.60|  63.60 63.60 63.60 63.60
sl. Particulars Quarter Ended |Quarter Ended| Nine Morths Ended a) Basic 0.01 (0.06) 0.99 - -
No. 3112205 | 30.09.2025 | 31.12.2025 b) Diluted 0.01 (0.06) | 0.99 7 |Reserves (excluding Revaluation 6,348.14
(Unaudited) | (Unaudited) | (Unaudited) Reserve as shown in the
1 | Total Income from Operations - - Note1:The above is an extract of the detailed format of Quarterly Financial Balance Sheet)
2 | Net Profit / (Loss) for the period (before Results filed with the Stock Exchange under Regulation 33 of the SEBI 8 . S 29/
Tax, Exceptional and/or Extraordinary (Listing Obligations and Disclosure Requirements) Regulations, 2015. The Earning Per Share (of X 2/- each)
items #) ) (10.46)| (16.03)  (36.98) ; ; (for continuing and discontinued
3 | Net Profit / (Loss) for the period before tax full format of the Quarterly Results are available on the websites of the ions) ( lised
(after Exceptional and/or Extraordinary Bombay Stock Exchange and the Company at www.korefoods.in . ?perﬁtlons not annualise
, ihtlzrtn;ri)ﬁt (Lo forthe periot after to (10.46)| (16.03)|  (36.98)| | Thesame can be accessed by scanning the QR code provided below. 1°rBt € Qu(;;ter)- AT e "y 2398 i 2157
- ) . Basic: . . . . . .
f“e’f‘"cemm”a' and/or Extraordinary 1046|603 2698 Note2:The Company adopted Indian Accounting Standard ('Ind AS') from 2. Diluted: () 418 14.65 .64 23.98 1445 2157
5 'chgfcgmprehensive Income for the period (1046)|  (16.03)  (36:98)| | April1, 2017 and accordingly these financial results have been prepared in : : : : : : : :
[Comprising Profit / (Loss) for the period accordance with the recognition and measurement principles laid down Note: The above is an extract of the detailed format of Financial Results for the Quarter and Nine months ended on
(after tax) and Other Comprehensive el 16 s0| | ININdAS 34 Interim Financial Reporting prescribed under section 133 of 31% December 2025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure
6 | B Juoen) e 8081 | the Companies Act, 2013 read with the relevant rules issued thereunder. Requirements) Regulations, 2015 and SEBI Circular No. CIR/CFD/FAC/62/2016 dated 5" July 2016. The full format of the
7 | Reserves (excluding Revaluation Reserve) The  transition was carried out from Accounting standards as prescribed Financial Results for the Quarter and Nine months ended on 31 December 2025 alongwith Explanatory Notes is available on
as shown in the Audited Balance Sheet of under section 133 of the Act read with rule 7 of the Companies the Stock Exchange websites. (www.nseindia.com and www.bseindia.com).
the previous V:af . - (Accounts) Rules 2014, which was the previous GAAP. The date of )
8 Eﬁ:;::ﬁfn';e;:d are (of Rs.2° z‘;‘;r;t(ig;s) transition to Ind AS is April 1, 2016. Financial results for all the period For and on behalf of the Board of Directors
1. Basic: (0.02)|  (0.03) 0.07)| | presented have been prepared in accordance with Ind AS. Place : Ahmedabad Roopwant Singh, IAS
2. Diluted: 0.02 0.03 0.07 ) ) Date :13-02-2026 Managing Director
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TELWANE AS  PER
DOCUMENTS

| HAVE GHAMGED MY
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WASEEM  SHAIKH 1O
IBRAHIM MOHAMED

VASEEM SHAIKH AS PER
MY DOCUMENTS

| Ve _GHANGED WY
HAME FROM WALEED
WASEEM | SHARK | TO

WALEED MOHAMED
VASEEM SHAIKH AS PER
MY DOCUMENTS

| HAVE CHANGED
NAE ~ RoM AVESHA
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SHAIKH _ TO
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SHAIKH AS PER MY
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—— o HAN T i
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